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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 739/ OF 2024

A IN THE MATTER OF:
ROSHAN JOSHI ...APPLICANT
VERSUS
STATE OF UTTARAKHAND
& ORS. ...RESPONDENTS

AFFIDAVIT ON BEHALF OF INDIAN OIL CORPORATION
LIMITED

I, Amit Prakash Suryavanshi, aged

about 37 years, s/o Shri Om Prakash

Singh, presently at Dehradun Divisional

)

JGH NEGL
ADVOCATE & NOTARY

LD
~tamber No.92, 1st Floor ; .
:Jé-il(::‘ﬁiueEaroffic'e,Dehradun state as under:

NG

Office do hereby solemnly affirm and

1. I am working as a Senior Manager(Retail Sales) as Dehradun
Divisional Office with the Respondent Corporation and I am
well conversant with the facts of the case based on the official

records maintained in the office of the Respondent

Corporation. I am authorized and competent to swear this

Q:_j:"ﬁ y

L‘fﬁ!}f‘he Applicant has filed the present OA alleging that the

proposed site for the Retail Outlet does not comply with the

&
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siting criteria for setting up the petrol pump dated 07.01.2020
prescribed by CPCB.

3. In compliance of the order dated 30.09.2024 passed by the
Hon’ble National Green Tribunal, New Delhi vide which the
Ld. Tribunal had passed the following directions:

...... Counsel for the applicant has pointed out that the
complaint dated 01.07.2020 Annexure A-3 was made
through Respondent No. 6 but no action has been taken.

If any internal mechanism or grievance redressal
committee exists in the Respondent No. 6 organization
then the said committee can duly look into the grievance
reflected in the complaint dated 01.07.2024 after

= following the principle of natural justice. Hence

Respondent No. 6 will be free to undertake that exercise

in the meanwhile.”

; » 4. The representation letter dated 01.07.2024 as referred to in the
Ld. NGT’s order dated 30.09.2024, had been received at the
Dehradun Divisional Office of Indian Oil Corporation Ltd.
(herein after called as “the Corporation”) on 01.07.2024
submitting certain concerns regarding setting up of a retail

outlet/petrol pump in District Dehradun, Uttarakhand.

2
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5. While the said representation dated 01.07.2024 had been
submitted much after the prescribed timeline of 30 days
Y (provided for in the Brochure for selection of dealers for
Regular and the Rural Retail Outlets Dealership) from the date
of provisional selection of Sh. Ashish Rajvanshi, however, in
compliance with the aforementioned directions of the Hon’ble
National Green Tribunal, the competent authority of the
Corporation had decided to consider the representation letter
on its merits.
6. The speaking order passed while considering the representation
of Sh. Roshan Joshi in compliance of the Ld. Tribunals
directions has been annexed as Annexure A-1.

7. 1say that the contents of this affidavit are true to the best of my

knowledge. @/,

DEPONENT

o\ VERIFICATION
r? /‘

D “4, the deponent abovementioned do hereby verify that the contents

of the above affidavit are true to the best of my knowledge based
on the records maintained in the office of the Respondent

Corporation and nothing material has been concealed therefrom.

‘SLEDS Solemnly affirmed at on this day of ﬁ% 2025.p
‘W)\q/{ This affidapit is swor nﬁsfore Cfét} ég §NT

Shriw,“,*,, ) -/

# & wl

who is identified by Shri ..
at Dehradun Olluscaue

)’\/

(Rajender
Advocate & Notary. De radun
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gi:ﬁm ANNEXURE A-1 ’
TEE-248171 (STECE) IndianOil

Indian Oil Corporation Limited
,vg?'Dghradun Divisional Office :

1st Floor, Paras Tower, Saharanpur Road,

Maijra, Dehradun - 248171 (Uttarakhand)

Tel.: 0135-2750107, 2750111

Ref: DDNDO/Comp/Roshan
Dated: 01.05.2025

To,
Sh. Roshan Joshi n
S/o Sh. Dhaniram Joshi
Village — Shamshergarh,
Near Aryasamaj, Distt — Dehradun, Uttarakhand — 248008
M: 8979118205
Sub: Representation dated 01.07.2024 Regarding RO Dealership at
Location "Within Municipal Limits of Dehradun from Shiv_Mandir/Raipur
Chowk Towards Maldevta on Theva-Maldevia Road", District Dehradun
under OBC Category

Dear Sir,

1. This has reference to the order dated 30.09.2024 passed by the Hon'ble
National Green Tribunal, New Delhi in Original Application No. 739/2024;
Roshan Joshi Vs State of Uttarakhand & Ors. vide which the Ld. Tribunal had
passed the following directions:

...... Counsel for the applicant has pointed out that the complaint
dated 01.07.2020 Annexure A-3 was made through Respondent No. é
but no action has been taken. If any internal mechanism or grievance
redressal committee exists in the Respondent No. 6 organization then
the said committee can duly look into the grievance reflected in the
complaint dated 01.07.2024 after following the principle of natural
justice. Hence Respondent No. 6 will be free to undertake that exercise
in the meanwhile.”

Page 1 of 9
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2. That the representation letter dated 01.07.2024 as referred to in the Ld. NGT's
order dated 30.09.2024, had been received at the Dehradun Divisional
Office of Indian Oil Corporation Ltd. (herein after called as “the
Corporation”) on 01.07.2024 submitting certain concerns regarding setting up
of aretail outlet/petrol pump in District Dehradun, Uttarakhand.

3. While the said representation dated 01.07.2024 had been submitted much
after the prescribed timeline of 30 days (provided for in the Brochure for
selection of dealers for Regular and the Rural Retail Outlets Dealership) from
the date of provisional selection of Sh. Ashish Rajvanshi, however, in
compliance with the aforementioned directive of the Hon’ble National
Green Tribunal, the competent authority of the Corporation had decided to
consider your representation letter on its merits. Accordingly, in addition to
the written submissions as were made by you through the said representation
dated 01.07.2024, a personal hearing was also offered to you in the interests
of justice. The said personal hearing being initially scheduled for 20.01.2025
was, upon your request, rescheduled to 22.01.2025, wherein your case had
been presented not by you personally, but rather through your Counsel, one
Sh. Shivendra Singh Negi, Advocate. Following due process, the Corporation
had also called the Letfter of Intent holder (as issued after provisional
selection), Shri Ashish Rajvanshi, for the said hearing and accordingly, Sh.
Rajvanshi was also in attendance on the said date. Submissions regarding
the present case had also been made by Sh. Rajvanshi during the personal
hearing as well as through written submissions dated 22.01.2024.

4. Before delving into the merits of the representation submitted by you and the
averments raised through your counsel in the personal hearing, the brief facts
of the matter are being mentioned herein-below:

l. That the case presented by you pertains to a selection application for
petrol pump dealership at location “WITHIN MUNICIPAL LIMIT OF DEHRADUN
FROM  SHIV  MANDIR/RAIPUR CHOWK TOWARDS MALDEVTA ON
THEVA/MALDEVTA ROAD, DISTRICT DEHRADUN, STATE UTTARAKHAND" as
had been advertised for by the Corporation, under OBC category, on
28.06.2023 - through a public access web site
www.petrolpumpdealerchayan.in. A brochure as enumerating all the
conditions and essential requirements for applying against the said
advertisement had also been published on the same website. The said

Page 2 of 9

(X



S,

560

brochure also provided for the procedure as well as the timelines for raising
of any grievances concerning the selection of any applicants for retail
outlet dealership and further setting up of facilities at any proposed
location offered by such applicants.

lIl. For the location in question, a total 01 number of applications had been
received. In line with policy guidelines, draw of lots was not required and
thus Sh. Ashish Rajvanshi had been provisionally selected for this location on
19.10.2023. Further to the said provisional selection, subsequent formalities
such as documents scrutiny, Land evaluation, Field verification, etc. had
been completed and subsequently, as per the dealership selection
guidelines, a Letter of Intent (“Lol") eated 13.12.2023 for setting up of retail
outlet at land situated and comprising in Khasra No. — 447 Mi., Village
Raipur, District Dehradun, had been issued in favour of Sh. Rajvanshi.

ll. That on 01.07.2024, you had submitted a representation calling into
question the suitability of the afore-mentioned land situated at Khasra No.
447 Ml RO on Dharampur to Maldevta Road, Vilage/City- Raipur,
Taluka/Tehsil Dehradun, District Dehradun, Uttarakhand, with respect to
conformity to the statutory norms applicable for setting up new retail outlet
at the said land. Through the said representation you had, inter alia,
submitted following concerns:

A. You mentioned that the revised plan submitted for RO
development is violating NGT & CPCB guidelines and LOI has been issued
wrongly to the candidate Sh Ashish Rajvanshi.

B. You mentioned the proposed petrol pump is being established in an
area which is categorized as “residential area”.

c. You mentioned that the Proposed petrol pump is within 50 mtrs from
the State Animal Hospital.

D. You mentioned that the revised layout of petrol pump is situated at
a distance of 27.76 mtrs from the water body — Khalinga Canal.

E. You mentioned that there is another water body (Naala) which is
situated on south side of the proposed petrol pump. Moreover, two water

Page 3 of 9
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bodies which are a gool at khasra no 462 & khasra no 468 are situated in
vicinity of the proposed petrol pump.

E: You mentioned that the proposed petrol pump is located within 100
mitrs distance from a crossing/T-junction/Intersection.

IV. That following due process of law, opportunity for hearing had also been

provided to the LOI Holder, Sh. Ashish Rajvanshi, who had inter alig,
submitted the following averments and documents in support of his claim
that the proposed retail outlet in question is being set-up as per the extant
statutory guidelines and in due compliance of all the laws governing setting
up of retail outlets: n

A. It has been submitted by Sh. Rajvanshi that the proposed petrol
pump is fully compliant with the guidelines as laid down by Honorable
NGT & CPCB. It has also been submitted by Sh Rajvanshi that NOC dated
09t Jan 2025 issued by the office of The District Magistrate, Dehradun on
the revised layout is a testament of compliance of all statutory
requirements.

B. It has been submitted by Sh. Rajvanshi that the proposed retail
outlet is situated on an open piece of land admeasuring 1.5 acres owned
and used by him and his family and that there lies no designated
residential areas in the immediate vicinity.

(v It has been submitted by Sh. Rajvanshi that though under the
guidelines of specific reference is made to the hospitals with 10 or more
beds intended for human care. Whereas the veterinary hospital is situated
at a distance of 35 mirs from the proposed retail outlet and thus is more
than 30 mirs (which is minimum distance prescribed by the guidelines).
Furthermore, an NOC has also been submitted by the Chief Veterinary
Officer of the veterinary hospital.

D. It has been submitted by Sh. Rajvanshi that the revised proposed
retail outlet is situated on the other side of the road where Khalanga
Canal is flowing which is under the hume pipe making it non exposed to
contamination from the retail outlet. Furthermore, the distance between

Page 4 of 9
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the dispensing units of the proposed retail outlet and the canal is more
than 50 mitrs.

E: It has been submitted by Sh. Rajvanshi that no other water bodies
are present in the vicinity of the proposed retail outlet.

" F- It has been submitted by Sh. Rajvanshi that an NOC has been
submitted from the office of Traffic department which has been issued

after carrying out thorough inspections of traffic viability vide NOC dated
31st December 2024.

5. The representations and submissions rajsed by the Complainant as well as the
LOI Holder have been duly considered by the Corporation and upon taking
note of all the written/documentary averments provided by the parties in
their respective representations, it is observed that:

A. Asregards Issuance of Letter of Intent (LOI)

Allegation raised by the Complainant: Procedural lapses in the
issuance of the LOI.

“Submission of the LOI Holder: LOI has been issued to him by the
Corporation after following due processes involved.

Observation: The LOI was issued strictly in accordance with the
prevailing guidelines prescribed by the Ministry of Petroleum and
Natural Gas (MoP&NG), which are uniformly applicable across the
country. No deviations or irregularities have been identified in the
issuance process.

B. Asregards Revision of Layout Plan

Allegation raised by the Complainant: The revised layout overlaps
with the previously contested site, violating NGT guidelines.

Submission of the LOI Holder: It has been submitted by Sh. Rajvanshi
that the proposed petrol pump is fully compliant with the guidelines
as laid down by Honorable NGT & CPCB. It has also been submitted
by Sh Rajvanshi that NOC dated 09t Jan 2025 issued by the office of

Page 5 of 9

®



563

The District Magistrate, Dehradun on the revised layout is a testament
of compliance of all statutory requirements.

Observation: The layout revision was undertaken in response to the
commercial and operational requirements of the LOI holder. The
revised plan was subject to a fresh land survey and received the
necessary No Objection Certificate (NOC) from the District
Magistrate, Dehradun. Copies of the NOC and survey report are
aftached as Annexure-l. Consequently, the allegation lacks merit.

. As regards Classification as a Residential Area (Khasra No. 447 MI)

Allegation raised by the Complainant: The proposed site falls within a
residential zone as per the MDDA Zonal Plan.

Submission of the LOI Holder: It has been submitted by Sh. Rajvanshi
that the proposed retail outlet is situated on an open piece of land
admeasuring 1.5 acres owned and used by him and his family and
that there is no designated residential areas in the immediate vicinity.

Observation: While the site might be situated in a designated
“residential area, there is no prohibition against obtaining land-use
conversion permissions. The MDDA has issued pre-approval,
mandating that online approval be obtained before initiating
construction. Moreover, as per CPCB norms, a minimum distance of
50 meters must be maintained from any approved residential
building. A survey conducted by the District Supply Officer confirms
compliance with this requirement (Annexure-l1 & Annexure-Il). Thus,
the concern raised is unsubstantiated.

. As regards Proximity to State Animal Hospital

Allegation raised by the Complainant: The revised plan omits a clear
distance demarcation, and the hospital is located within 50 meters.

Submission of the LOI Holder: It has been submitted by Sh. Rajvanshi
that though under the guidelines of specific reference is made to the
hospitals with 10 or more beds intended for human care. Whereas
there is a veterinary hospital situated at a distance of 35 mirs from the

Page 6 of 9
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proposed retail outlet and thus is more than 30 mtrs (which is minimum
distance prescribed by the guidelines). Furthermore, an NOC has also
been submitted by the Chief Veterinary Officer of the veterinary
hospital.

Observation: The official survey report confirms that the state animal
hospital is approximately 30 meters from the dispensing unit. However,
CPCB guidelines do not prescribe a minimum distance from animal
hospitals. Furthermore, the Chief Veterinary Officer, Dehradun, has
issued an NOC (Annexure-lll) confiming no objections to the
location. Therefore, this allegation is without basis.

»

. Asregards Proximity to Water Body (Khalinga Canail)

Allegation raised by the Complainant: The proposed RO violates the
minimum 50-meter buffer from the Khalinga Canal.

Submission of the LOI Holder: It has been submitted by Sh. Rajvanshi
that the revised proposed retail outlet is situated on the other side of
the road where Khalanga Canal is flowing which is under the hume
pipe making it non exposed to contamination from the retail outlet.
“Furthermore, the distance between the dispensing units of the
proposed retail outlet and the canal is more than 50 mirs.

Observation: Revised survey data confirms that the dispensing unit is
approximately 50 meters from the canal. Additionally, the amended
Government of Uttarakhand Notification No. 180884, dated
10.01.2024, stipulates a minimum required distance of only 5 meters
from such water bodies (Annexure-1V). Therefore, the proposed site is
fully compliant with regulatory norms. Thus, the concern raised is
unsubstantiated.

. Asregards Distance from Road Intersection/T-Junction

Allegation raised by the Complainant: The RO is within 100 meters of a
road intersection, violating traffic safety norms.

Submission of the LOI Holder: It has been submitted by Sh. Rajvanshi
that an NOC has been submitted from the office of Traffic

Q Page 7 of 9
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department which has been issued after carrying out thorough
inspections of traffic viability vide NOC dated 315t December 2024.

Observation: The MDDA, through its NOC (Annexure-IV), has clarified
that the proximity to an intersection is not a disqualifying factor if the
site does not pose a traffic obstruction. Additionally, the Senior
Superintendent of Police, Dehradun, has confirmed that the proposed
outlet does not interfere with traffic flow (Annexure-V). Therefore, this
contention is without merit.

We have carefully gone through each and every points raised by you vide
various letfters submitted by you in our office. We have also gone through the
representation submitted by Sh Ashish Rajvanshi wherein he has refuted all the
averments made by yourself with all the supporting documents. There have
been no deviations observed in selection process of Sh. Ashish Rajvanshi and all
due processes have been followed. And further proceeding actions by the
Corporation with the commissioning is being done only because up until date,
the LOI holder has ensured that all necessary compliances are there and
moreover there are no cogent evidence from your end which would establish
that any statutory violations have been done A as would prevent the further
commissioning at the location in question.

In view of aforesaid facts and findings, it is evident that all requisite approvals
and NOCs from the competent authorities have been duly obtained. No
procedural irregularities or violations of applicable norms have been identified in
the issuance of the LOI or site selection process.

Therefore, the representation of the complainant Sh. Roshan Joshi is found to be
devoid of any merit and the same is, therefore, being disposed of as hereunder,
by filing. It is also being informed that any further action in this matter shall be
taken as per defined policy and procedures of the Corporation.

(;) Page 8 of 9
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This is in compliance of the order dated 30.09.2024 passed by the Hon'ble
National Green Tribunal, New Delhi in Original Application No. 739/2024; Roshan
Joshi Vs State of Uttarakhand & Ors

Thanking you,
For Indian Qil Corporation Lid.

umar Gupta
Q))ivisional Retail Sales Head,
Dehradun DO

Copy for information to:

Sh. Ashish Rajvanshi (LOI Holder)

S/o Sh. Jai Kishore Rajvanshi

R/o Chakki no4 Raipur, Laadpur, Dehradun
Uttarakhand-248008

Page 9 of 9
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ANNEXURE-II

Proforma
No Wmlnncwmen-
(See rule 144 of the Petroleum Rules, 2002)
LSDA File No.: 110

Date : 17101/2025

PESO hada No. : PUCDEHNAM(NTIS6)

Subject: No objection certificate under the Petroleum Rules, 2002,

With reference to the application No. xmmzmmwuwmmmncMi
Mamnu«mmmm there I no objection for granting
sws-um. INDIAN OIL CORPORATION LIMITED, DEHRADUN DWISIO‘N'AL OFF1

CANTT, Town/Village - DEHRAD
products in thei promises st Khasra No. 447 MI, Town/Village -
WuMmhwphMym-dmwh«Mm

have b d while issuitg this no-objection certificate, that-

on the issue, regarding the p
leaseholder for devdwmcpmnwundu-lbuemla S

(8) comments from the Revenue
1 an suthorisation from the land owner or
products;

(b)mﬁmﬁe'?oﬁpmmuﬂémigyndhpmmm

Gl "

(C]
wum«fmﬂwuwm L
if any, is provided;

CH)MMMWHIM'IM £ Indin «
regarding foad safety, road alignment and road
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ANNEXURE-III

Dated.|q] 22024

TO WHOM IT MAY CONCERN

oMt ity Yo, FraRh TR, e SeRETe @ gRT R T
TR T RS 19022024 B B F aa wwE ¥ 5 TS gE woSE
TIPS AR gy & W 3 awe o fioh 9 ) dge g o
S DI P BRATAT ST & A YIS AT B B SR T4 2|

s e e




File No. HOUS2 HBJS2 1MS 20203 5VZ02Waz- Ampast Depar{Cwmnputer No. 61321)
180884/2024 572 18

‘180884/2024
ANNEXURE-IV
SIRIEUS 6T .
AR T2
[T~ 18088Y /3 WIScT—61321
degH: fadid: 10 e, 2024 |

SICES kil
gaiof

ISYUTe, JTREYS TR U9 9 e qen [emw it ew, 1973
(Fenfera arfifm, 2013) @ uRI—57 ® wew Afdadl &1 YART HRe HaT AR
vd e Sufafy /faffes, 2011 (Gvo—w9a R ger Seifda) # i e
& o gfe ¥ MfiRea sufafe /s /) om o wed el ==
PR & —

wa il vd R (Hehes) sufafty/fafmE, 2024

Gt A IR UR™ 1. (1) 39 Sufd/RfFem @ e G wae
fosfor vg fawra (Weiem) Sufafer / faffaw, 2024
2|

(2) 39 qr= 9g< B |

Sufafyy /fAffew—7.14 2. 1. 9a=9 fRior vd Qe Sufafer /fafam, 2011
() & @9 wftem  |(@EE—awa W g gaid) § R wwmi-2 3
@ fasg 1() ¥ WA ey T faeme sufdf®y /fafes —7.14 (1I) @)
e wRee s @ R wer-i()
frefoRag aiferer @ wmi—1 #  SfeafRaq|
T & W R w—2 # SfeatRad UTfae|

o Dl e fra SR | s
e sufafyy / s vaggRT yfaenfd sufafy /
faffrm
w1 TTH—2
7.14(I0) 7.14(I11)
TCA REIERLEEIE] RCIRRLEEIE]
)/ (1)(i) =, Y, reer, At ()(@) T, Sterrer, sprta A, R
Lo @ammﬁﬁwmﬁﬁwmmﬁwqﬁi
R 7 < & 5000 Ho5000 Ho FhRARET @ W gwE
\/ ghRea @1 o E‘H'filFlood plain &1 W= o g4 Flood
\) |

s 1

Generated from eOffice by PRAMOD KUMAR, RO-PK. REVIEW OFFICER, Aawas Department on 10/01/2024 10:21 AM



File No. HOUS2 HBJSZ1MI 2021352020 Waz-Anpast DepartGwnputer No. 61321)

/180884/2024
180884 /2024

‘ E:ood plain 1 HsMH o glplain ¥ g 50,00 Ho A G

573

Flood plain & a9  50.00[@1 Sfl| Al & bl wem &)

Mo g9 GAREd @ SR | [=eem @ 5.00 Hex B RS R |

Signed by Atar Singh

Date: 09-01-2024 16:13:42
(@rax R¥e)
IR Hieg

wffafd— Fefafea @ gaarel vd sravas srfaE &g 9fq

1— AR F e, Ho JEIHA, STNEUS AN |

2— WK ABRR, Y& Afad, STREvS I |

3— YT, Tedldl HUSd, UIS! / FHRY HUSH, AT |

4— U, TR eNgd Qe wiReRe, IEvgd / sRER—-wed!
faera wiftrewor, gRgR /Surmer, wwRa forem wRY fdera wfteR,
IREYS B 39 AN W WG & 5 Swm@ sulfy @ gwfud
TIRIHROT 30 91 W WIgd BRI §Y 3ifiga He | afe fHdr wrferevor
B WH ImaweaRll vd gRRfEl @ gfera sufafd § fedl ger
3 GO /uRads /uRag" &) smavgear & o W Rufa & wwfd
WIRrARYT AEfAYgs HIEE & URdd B A |fied gifteker 9 @
AT @ W1 YT BT UG PR |

J—WWW,WW@WWW,

AEIG |

6— T TR U9 UM s, TR wd am aeE fabe, swavs,
QBN | -

7— R, ISP ey, H$d), BRER, ITNETS Bl § A 4
IR 2 5 v SuRfy Y srmmRY e & Rl aRRme # 50
wferdt g PR §Y T BT SUAE FIA Bl D BRI |

g— faof @fig, Ao amary ), STRIEUS BT Hlo HAT off & Hee |
9— TS HIEd |

2
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ANNEXRIRE-V

MDDA NOC




ANNEXURE-VI
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5/5/25, 5:16 PM Gmail - Advance Service on behalf of R6 in Roshan Joshi vs. State of Uttarakhand & Ors. in Original Application Number 739/20...

S77
M Gmall Priya Puri <hkpuriandco@gmail.com>

Advance Service on behalf of R6 in Roshan Joshi vs. State of Uttarakhand & Ors.
in Original Application Number 739/2024

2 messages

Priya Puri <hkpuriandco@gmail.com> Mon, May 5, 2025 at 3:17 PM
To: office.nizampasha@gmail.com
Cc: Preet Pal Singh <ppsingh.adv@gmail.com>, Gigicgeorge.adv42@yahoo.in

Dear Sir,

Please find attached the Affidavit on behalf of IOCL.

Priya Puri, Advocate
H.K. Puri & Co
Chamber No.41

R. K. Garg Block
Supreme Court of India
New Delhi - 110001
+911123388160
+9111123383360

ﬂ Roshan Joshi Affidavit 5.05.25.pdf
6599K

Priya Puri <hkpuriandco@gmail.com> Mon, May 5, 2025 at 5:16 PM
To: office.nizampasha@gmail.com
Cc: Preet Pal Singh <ppsingh.adv@gmail.com>, Gigicgeorge.adv42@yahoo.in

Please find attached the updated draft.

[Quoted text hidden]

ﬂ NGT ROSHAN JOSHI UPDATED.pdf
10552K
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